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ACT No. XXX or 1865..

Passep BY THE GoVvERNOR-GENERAL or Inpia v CoUNciL.

( Recevved the assent of the Governor-General on the 22nd December, 1865.)°

An Act to define and sanction the rates which the Madras Irrigation and Canal
Company s authorzed to charge for the supply of water for purposes other
than that of Irrigation.

‘Waereas, by an Indenture made on the third day of June, one thousand
eight hundred and sixty-three, between the Secretary of
State in Council of the one part, and the Madras Irrigation
and Canal Company of the other part, it was amongst other things provided
that the Company should be authorized and empowered to charge such rates
for the supply of water generally, except the supply for the purposes of Trm-
gation, asshould not exceed the rates which should “be defined by an Act of
Parliament of the Indian Legislature,” and should not in any case charge any
higher rates whatsoever. And whereas it is expedient to fix the rates which
the said Compauy may charge for the said purpose ; 1t is enacted as follows :—

Preamble.

1. The Madras Irrigation and Canal Company may charge for the
Rate which Company  SUPPLy of water generally, except the supply for the pur-
may charge fop water e e A . LS , o
snpplied for purposes  D0ses of Irrigation, a rate not exceeding the gum of one

other than Tivigation. Rupee for four hundred cubic yards of water.

. This Act shall come into force on the first day of
January, 1866. '

Commencement of Act,
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